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me of something that has been said 
about the /Uniing of foreign aid on 
devaluation; I cannol readily recall 
that statement. 

Shrt Natb Pal: I am quoting ver-
batim-the prospects of foreign aid 
hinges on devaluation. . This is the 
term the official communique has 
used. 

Shrt Sachlnclra Chaadharl: It it is 
so, what I have to say is this. So 
far as pultinC Our economy in order 
Is concerned, that has naturally to 
be taken' into account by foreign 
aid-givers and the result of that has 
been that we have .been able in this 
Tear to get a commitment for 900 
million dollars. 

Shrt V_devan Natr:. Only com-
mitment, not real aid. 

Shrl Sachmdra Chaadharl: Well, I 
do not think aid comes in immediate-
ly. Aid comes in when it i~ called 
upOn to be paid. On top of that, 
there is consideration going On about 
Our projects. When those projects 
have been considered, I expect the 
project commitment will alao be 
given. 

Mr. Speaker: Next question, Shri 
D. C. Sharma. 

Shrt Natb Pal: Sir, let him comp-
lete the answer to the other part of 
tAe question also. 

Mr. Speaker: All rilbt. 

8hrl SachiDdra Chaallharl: 
thought the hon. Speaker wanted 
the next question to be answered. 

The third part of the question Is 
about distortion in the economy 
which is exemplified by there being 
a general fall tn exports. There has 
not been any distortion of that by 
reason of devaluation. It nnything, 
devaluation has upbeld exports at 
the figure at which it .lands today. 
It II the other rea'Dna which have 
naU7 4iItoI1ed it. 

'11ImI PaJ CommbUo. 

+ 
·'3. Shrt D. C. Sharma: 

Sbrl P. C. Bol"H&h: 
Sbrl Bharwat Jha .u..i: 
Shrl S. C. Samanta: 
Shrl Sabodh Ball8da: 
Shri M. L. DWlvedl: 
Shrl Yuh,al Slnch: 

Will the Minister of Fbwace be 
pleased to state: 

(a) whetlier Government have been 
urged upon by the Central Govem-
ment Employees' Unions and Federa-
tions to appoint a Tbird Pay Com-
mission to determine the scales of 
pay, allowances and other workinl 
conditioIlll of the Central Govern_ 
ment employees including those In 
Defence Establishments in view of 
the material change that hu takeD 
place in the country; aod 

{b) if so, the reaction of Govern. 
ment thereto! 

The Deputy Mlniloler In the Minis-
try of Finance (Shri L. N. Mlshra): 
(a) Yes, Sir. 

(b) It is not proposed to appoint 
Third Pay Commission at present. 

Shrl D. C. Sharma: In view of the 
ad hoc increase in DA and tne 
Interim increases in allowanre. which 
the Government has been glvinl 
from time to time, will it not be In 
the interest of Government that It 
should have a Third Pay Commis-
sion so that this question is not dealt 
with on a piecemeal basis but Is 
dealt with on 8 scientific, objective 
and all-India basis? 

Shri L. N. Mlshra: The DA increase 
is given in pursuance of the recom· 
mendations 'if the SecQnd Pay Com· 
mission and whatever increase is 
given in dearness allowance is to 
neutralise the rise In prices. This 
increase is given on a rational and 
scientific basis. So far as the apPOint-
ment of a Third Pay Commission is 
concerned, the issue will not be COft-
lined to payment of deame" allDW-
ance only a. we have been dolftl at 
the moment; It will refer to the pay 
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atl'ucture of all the Government !mp-
loYeeil anll tor that we thillit the 
atuation iI not ripe. 

Shri D. C. Sharma: 1 am sorry that 
the hon. Deputy Mmater has not 
reall my q ueation. 1 have re!errell In 
my que.tian to scales of pay, Illlow-
ances and other working ~oncli .. ons 
and he bas been talkin, about the 
wariea which are not mentioned 
there. In view of 'the fact that the 
First Pay Commission had po.tl.llated 
that the salary and allowances-
dearness allowance and all tileae-
ahould be looked into after every 
ten years, these thilliS requIre a look 
after ten years anll wlll not tile 
Government be justifted in appointJ.n& 
a Third Pay Commission in 196'/ 
when the Second Pay Commilsion 
haa become almolt as dead ~. mutton? 

Shri L. N. Ml!ohra: The present pay 
stmctu.-e is based on the recommen-
dations of the Second Pay Commis-
sion. We have accepted most of the 
recommendations of the Second Pay 
Commission. In view of the recom-
mepdation made by them we have 
been appointing commissions for 
recommending scales of dearness 
allowance etc. and It is perfectly in 
consonance with the recommends-
lions o~ the Second Pay Commission. 
To the best of my knowleage there 
is nothing like what the hon. Mem-
ber said. The Second Pay Comml.-
.Ion is just under ten year. old, but 
we are examining the proposal and 
we feel that this is not the right 
time to have a Tbirll Pay Commis-
alon. 

Shrl Tyar\: They have not yet 
started burning buses. 

Sbri S. C. Samanta: May know 
whether State Government Emp-
loyeea' unions also are demanding 
pay commissions; if so, whether an 
overall commission is going to be 
let up by the Government? 

Shrl L. N. Mbhra: We are mainly 
concerned with Central Government 
employee. and III far we have receiv-
ed demands' from the Railwaymen's 
Federation and the Indian Natiunal 

Defence Workers' FederaUon. We 
are not concerned with the aalary 
or emoluments of State GO'/erompn' 
employees. 

Shrl Subodh Hansela: In view of 
the ad hoc rates of DA from time to 
time due to increase in price&, may I 
know' whether Government bave 
experienced that the prices of essen-
tial commodities shoot up imme-
diately because of granting DA; If 
tha t is so, whether Government pro-
poses to give them relief in kind and 
not In cash? 

Sbrl L. N. Mlshrs: This is • very 
good proposal and sUltRestion. The 
Finance Mi,ister and We all were at 
it and tried to have some kind or a .. 
agreement with the workers' fede:a-
tlOIl reprE'3entat~ves also but we 
could not come to any concrete d.~ .. 
r.ision. Then the Gajendra.adkar 
Comritission was appointed. The in-
terim report of the Commission nas 
already been laid on thE' Tabl~ of the 
Hause and we are awaiting the fins! 
recommendratiOn of that htglt-
powered commiSSIOn. 
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Sllrl IDdrajlt Gupta: A little while 
ago, the hon. Minister stated that the 
Central Government is not concerned 
at all with the emolument. of the 
State Government employees and 
tha t theoy are concerned only with 
their own employees and, if that 10 
so, may I know why the Central 
Government in framing the terms of 
reference fOr the Gajendragadkar 
Commission, which is going into thE' 
question of the formula of' dearness 
allowance, directed that Commission 
to keep in mind the fact that Central 
Government employees hav€' been 
getting higher p.moluments than 
State Government employees and 
that this should be kept in view 
while coming to a decision. . 

Silri L. N. M1shra: The question 
.refers to the Centlral Government 
emp!pyee~. Primarily, State Gov-
ernments are responsible fOr their 
own employees. As to why in tbe 
terms of reference the question of 
State Government employees Wlla 
mentioned, it is because any increase 
in the emoluments of the Central 
Government employees will hav€, a 
reaction on the amoluments of the 
State Government employees and that 
point has to be taken Into considera-
tion because the State Governments 

. come to Us and ask for additional 
money or assistance. Therefore, thia 
point cannot be ignored. 
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Old Are Pension Scheme 
+ , 

'84. Shrl Vlshwa Nath PaIIdey: 
8hrl 8ubodh 1Iau4a: 
Shrl 8. C. SIUIUIIlIa: 

8hrl P. C. Borooah: . 
8hrl Bhapat Jha AJI&d: 
8hrl M. L. Dwlvedi: 
Dr, M. M. Du: 
Shri Hem Raj: 
8hrl 81vamurlhl Swam:r: 
8hrl H. C. Llnra Redd:r: 
Shrl P. R. Chakravertl: 
8mlmatl Savitn Nlram: 

Will the Minister of PlannIn&' anI'. 
Soda! Welfare be pleased to refer to 
the reply given to Unstarred Quel-

'tion No. 2010 on the 11th Au(lUt, 
1966 and state: 

(a) when the old age pension 
scheme will be introduced throu,h-
out the country; 

(b) the salient points of thle scheme 
and the extent of the contribution to 
be made by the State Governments 
towards the expenditure to be Incur-
red thereon; and 

(c) the numJ?er of persons Ukely 
to get benefit from this scheme? 

The Deput,. MIDlIter III the 
Department of Social Welfare (Shrl-
mati Chandrasekhar): (a) to (c). 
The Scheme Is still under considera-
tion. 

.n fim'IIT'I ~: ~ ~ <TT;r;rT 
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~T!m If"{ ~ ~ ~T I 

The MlDtster of Plannlnr and 
SocIal Welfare (Shri Asoka Mehta): 
It is unlikely that any concrete pro-
posals will emerge and will be 
taken up during the Fourth Plan be-
cause calculations show that the 
amount required would !be of the 
order of Rs. 160 crores over the five-
year period. of which Rs. 80 crores 
wo'uld have to be found by the State 
Governments and Rs. 80 crores by 
the central Government. With the 
present resources position and the 
high priority that has to be given to 
other progrmmes, particularly agri-
cultural and Industrial, and also other 
programmes In Social Welfare which 




